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tﬂ)Anmaquwﬂolthe !lr-

sore Iron and Steel Limited, Bha-
dravati, for the year 1073-T4 along
with the Audited Accounts wnd the

[Placed
in Library. See No. LT-9685/T5].

(2) A copy each of the following
papers under sub-section (1) of sec-
tion 619A of the Companies - Act,
1056, read with clause (c) (lil) of
the Proclamation dated the Bth
February, 1974 issued by the Presi-
dent in relation to the State of
" Gujarat:—

(i) Review (Hindi and English
versions) by the Government on
the working of the Gujerat Mineral
Development Corporation Limited,
Ahmedabad, for the year 1873-74. ~

(ii) Annual Report of the Gujarat
Minersl Development Corporation
Limited, Ahmedabad, for the year
1973-74 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-0688/75).

(3) (i) A copy of the Report of
the Whee! and Axle Plant Committee
of Durgapur Steel Plant.

(ii) A statement indicating the
progress on the implementation of
the recommendations made by the
Wheel and Axle Plant Committee
of Durgapur Steel Plant for the
period ending November, 1974,
[Placed in Library. See No. LT-
9687/75].
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mmuu.uwmn,m'
no ‘privilege left but there can
other ways of bringing it, but not
theﬁwmuaprivﬂuemﬂpn :

SHRI SHYAMNANDAN m

(Begusarai): Let the House heaf..
(Interruptions).
PROF. MADHU DANDAVATE

(Rajapur): Shri Madhy Limaye and
Shri Janeshwar Misra have alreéady
Biven you proper notices before 10
O'clock. 1 will make a request to
you that both of them should be
heard in comnection with the privi-
lege notice that they have given ...
(Interruptions). Due noticez have
been given under the procedure, I
will request you to allow Shri Madhu
Limaye and Shri Janeshwar Misra..
(Interruptions).

ot e fawr (qrgae) ¢
o Az AT WA N
o W w31 ST it & T
# wree wrq wferr 27 A g7 wo Wl
it foeft ofy grerer 1wy g ey i
Y TOHTT FY ANIAT AEW §, TIA T
A T ATy
PROF. MADHU DANDAVATE: I
wish to tell you that I am demand-
ing something based on procedure)
and I would never be cowed down
by their voice. If they want to cow
me down by voice, my voice will
hawhllhermteni[&m.nthelnw
utyogthewmuu!uuo!tham
(Interruptions),

ot o v fow mw
firdw &1 & 1 WY W vy T
wE

o wivre w‘m‘.fm'&etj
i‘tmtnmw‘frsﬂﬂﬂk-
T W :

dtowy fmtl{m) m
w‘r&nﬁwtm:wgrm g
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MR. BPEAKER: Do not tell that.

1 was asked yesterday to give my
ruling on it. I said, I would give the
ruling ‘today.: I saw the Whole file,
I saw Mr. Subramaniam’s statement
and I saw others, Mr. Mudhu
Limaye, when you came to me, T put
it to you also.

SHRI SHYAMNANDAN MISHRA:
You have not told the House.

MR. SPEAKER: Kindly do not In-
terrupt me,
7z A W7 AW w8 @ § i oAdr
oy ¥ w7 §3, Afr T I, a7
ar &€ af anr Ad & A% fadr

off s e frwy ;2w ER

o =y q )
wew AT 5§, A we
& wr @ owmdm ?

PROF. MADHU DANDAVATE:
Will you kindly resume your seat for
a few seconds?

SHRI SHYAMNANDAN MIEHRA:
The Speaker is not the master of the
House. H, is the servant of the

et # Prede off ek §7 7

weww e 7 B o W
wfmdridafis o & awr e
Yvguem g fe o) M e ot &
weh s dd
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FROF, MADHU DANDAVATE: If
you take the proceedings of the House,
you will see that you have gone on

has written. ... (Interruptions).

ot wy fordt - 7oy qF w0 fe
w7y AvE HIT AT WM g A FaTey )
& gf, arr TET ST gk AWy
e 5 a3 1 & w® fig
£t A7 A Fe W F
SHRI DINESH CHANDRA GOS-
WAMI (Ganhato): You have already
given your ruling. How are you
allowing them to speak again?
SHRT MADHU LIMAYE: Only by
way of elucidation.
SHRI DINESH CHANDRA GOS-
WAMI: Even after a ruling is given?

wew A AT R
wg fr & s wlaw g, e R
ww 7g A% % o & Wi gy Ard
O | wwT aw oy s 8 wferg, 54
sgdfar gt

SHRI SHYAMNANDAN MISHRA:
1t is not on the order paper, We have
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GHRT SNYAMNANDAN MISHRA!
You dave never toll us thet you
wotld be giving Your Pulitig to-day.

SHRI C, M. STEPHEN (Muvatta.
puzha): We want 1o know what fa
hdppening here. Are you going to
allow them?

SHRI DINESH CHANDRA GO-
SWAMI: I mm on a point of order.
My point of order iz that a notice of
a privilege was given to you and,
before you gave your decision to
give or not to give consent, to find
out whether there was a prima facie
case, you asked the Member to make
submission—we raised objection on
the ground that such a hearing was
not temuble, but, you overruled our
objection and heard the Member.
Now, after hearing the Members, you
have given s ruling that there is no
privilege, May I know now under
what rule you would be now permitt-
ing Members to make subrmussions
against your ruling and asking for
revision of it* Is there any provi-
sion in the Rules of Procedure which
petmity the member to speak even
wfter a ruling is given? You will be
setting an extremely dangerous
precedent in the House it you permut
members to question rulings of the
Chair because there are many rulings
1in which either this gide or that side
15 not satisfled and I think that once
a ruling s glven, it js the bounden
duty of all of us to respect the ruling
Now, when you hive given the ruling
firmly and finally, that there is no
question of privilege, 1t is not open
to any member to make any further
submission 1f they are not satisfled,
they have other measures open to
them,

MR, BPEAKER; Now, Mishraji,
you have yourseld said in this, T am
giving the ruling’ At the same time,
you say that such and such situstion
hag arisen end thet some opportunity
should be given to you to raise this.
Now knowing--you know I am giving
the ruling to-day..,

SHRI BEHYAMNANDAN MISHRA:
1 do not know,

MAY o, 107

MR, SPEARER: ‘You have yutit
sell writtet it—Pesterdsy’ it was
raised In the Mouse anl we thought

you were going i% give a yuling and

you will shortly be giving, possibly
tomorrow itgelf....

SHR! SHYAMNANDAN MISHRA:

That wis two days butk, That
‘tomorrow’ has pusesd mow.

ot xy femdl : waw  wgey,
Y ande Ww Wt @, W
iy T wrE g W )

wer W fetft gud amalr o B
WS AN WIGT 47 | WK G§ W
ag fiparenY 1 wavw womy sfve e
fr 3 wowt A forar &, R &Y A
amar § fr wwdt fefaby wr qurw
war § 1 gad wwe B oegr e
W RAY & oY ot § e
g o W qare o

STCAR WA R ot e W W
WA 9T WA ERT A F  wr
TR H ¥ A

g ot mew i ot wwm
fatarr &, % pa¥ Y oF q@ qgmr W%
Wy g fE TwEr A{TAL
g ot wilr wroet ¥ @1 el

write to me, I will see to them,
1 am not allowihg it,
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$ud1 JYOTIRMOY BOSU (Dia-
mohd HMarbour): I wm‘} to seek
M;m 'ou main-
talp your ruling. We malntain that
you

document? (Interruptions).

Now, you are asking the Prime

MR. SPEAKER: I have not heard
anything from the Prime Minister
(Interruptions).

SHRI C. M. STEPHEN: Are we
discussing it again?

ot # fomdt : urw o o
g7 efr fear & ?

MR, SPEAKER: The privilege
issug came because Shri Raj Narain
denied that he haq received any in-
timation for further investigstion.
Mr, Subrammniam produced that
letter and there was no question of
privilege left after that,

oft Ay fomd : ww ge Y A
TR IO A 7D
fwe & wiferw wwer ol o

FROY, MADHU DANDAVATE:
You try to understand the issues, Mr,
Limaye is seeking your ruling.

MR, SPEAKER: Whatever it be,
have given the ruling.
{Interruptions)

BHRI €. M. STEPHEN: Why are
yoil coming in, Mr. Dandavite, to
his case?

gi

. MADHU DANDAVATE: I
function on the basis of yeur
- - O | J

{s
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MR, SPEAKER: Whatever it be,
1 have given the ruling.

ot wy fod : waw Wk,
urd few quw o efy fear 4 7
o ware oy & fe ot ggew &
w7 & e ag B8 @zt ot ol i
frry o7 oy irfaerar wdy 3 o
gy, wafe ofr odvare frr & oy
& fr ot wfterft e wiey wr e &,
A el | ore et ¥ e Oy
W ¥ feare & A% 237 9T wgr
wr §
It is a breach of privilege and con-
fempt of the House to present false,
forged or fabricaterd documents to

either House or to a committee
thereof with a view to deceive them.

v ey 7g § fie v oY oft ofte
st Fasfie w2 g & oYt ar soay sy
o s gwgum fofr ¥ @
g 1 (wwwa)

W AT g At ¥ faw

ag & e o wmrer feegfer g &
g ov fafador oy amr g

Wit Wy fovad : TR A -

The necessity of preventing the
production before the House of false
or fabricated documents was empha-
sised by Speaker Mavalankar in the
Binha case,

ot whn qew (whrwr Feet)
WRET g e fearw mfrm W €

ot vy forrd : T femra =
war feur ard, Tl ghft wx &
g, wifs swy T BN W
oo et k|

SHRI C. M. BTEFHEN: Bir, I vise
on & pojut of order. I want tp know
this, You have given two rulingg One is



MR. SPEAKER: Whatever pro-
ceedingy were before me, 1 jave my
rulings on them. So far as this pri-
vilege issue which was pending be-
fore me is concerned, it is not based
on forged document of Mr. Ral
Narain, the Government said that the
Department had suggested that if he
could produce further evidence or
produce that, even that could be in-
vestigated into. And, Mr. Rej Narain
said that he did not recelve any
Jetter. Whatever was there in the
first notice, T gave my ruling on that,

ot wy foal o v A
9§ % gAT § |

oo Wi R et R
SHRI C. M. STEPHEN: What fur-

ther discussion is there now? What
is the motion We Are discussing?

SHRI MADHU LIMAYE: You can
ralse your point of order later.

s l@«:ﬁwtﬁﬁi&
sy e & frr

1f there ere any fresh things, you
san bring them.

g
3
=
i
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§¥

It is a fair proposition.

MR, SPEAKER: May [ tell you,
there are clear rules, that the privi-
lege must be specific and not dis-
puted.

www! Ty wiT o & & welr o

When the facts sre not speafic how
can the question of privilege come
in?

ot wy, fomd : T st e

Ao weT v, AT IR A Aoyl

¥ Frrer femr oy )

st wfw saw s vew fagrd
aroredy & ¥tz R Ay fwer ame
wirdivr fag w1 wiod HzT TuT AT )

st wy fomdt : wreir @wer
o fodr wifem &

g
:
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i
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SHRI SHYAMNANDAN MISHRA:
I rise on a point of order. You have
permitted two hon. Members on the
oiber gide to ralse pointy of orders.
It would be a discriminatory treat-
ment if you do not allow the Members
of Opposition to raize thelr points of
orders.

MR. SPEAKER: You cannot raise
& point of order a8 far as the ruling
is concerned, On that you cannot.

SHRI SHYAMNANDAN MISHRA:
I am on a point of order,

MR, SPEAKER: I say not on the
ruling.

SHRI SHYAMNANDAN MISHRA:
Firstly the statement made is not
correct, The statement that a day
was fixed by the Chair for giving a
ruling today is not correct.

MR. BPEAKER: That iz correct.
SHRI SHYAMNANDAN MISHRA:

If that is so, it should have been in-
cludeq in the Agenda. That ig not
80,

MR. SPEAKER: It is not the prac-
tice to give that on the agenda.

to

ot 7o fowd : Ao e FTad
fr wfrm ® v o AT ¥ dav
wifye wic ag fafu gar «ofgd

SHR! SHYAMNANDAN MISHRA:
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st owy el off e
N qwdlts @A
TTET W1 FT wvh fF &

it sare W fire : v AT
wew, oft e, o aradir e, st
et w AT femr g, wrum
™ Tt &7

So, Sir, when we made thig request
to you yesterday, we expected that
you would hear us on this point fully
and you would permit us to make our
full submissions, But, before we are
able to do that, you just spring on
ug your ruling.

SHRI R. 8. PANDEY; What is the
point of order?

SHRI SHYAMNANDAN MISHRA:
My hon. friend, Shri Limaye has al-
ready quoted from the beok by
Shakdher and Kaul. But, may I also
refer you to the May's Parliamentary
Practice (latest editiom)? On page
137, it is clearly stated:

“It is a breach of privilege to
present or cause to be presented to
either House or to committees of
either House forged, falsified or
fabricated documents with intent to
deceive such Houses.,.."”

Now, the point is that the House is
confronted with an allegedy forged
document.

MR. SPEAKER: Mr. Mishra, if
you had just followed what I said,
perhaps, you would have saved the
difficulty of writing to me.
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ot oy ok ;o ufwew dar
gRar graar

SHRI SHYAMNANDAN MISHRA:
Thig 16 sajd to be a forged document.
Let there be complete unanimity on
this peint that this is a forged docu-
ment, Then you mey haul him up
before the House, (Interruptions)

MR. SPEAKER: Now please sit
down. I had not given my consent
to I I heard all of you It is not
the practice that 1 go on hearing you
agaln and agaln when you say that
you could not tell the facts and s0
you want to speak for the second
time Mr., Mishra please do not loge
your temper everytime.

SHRI SHYAMNANDAN MISHRA:
Yoy are losing your temper,

MR SPEAKER., If 1 am losing 1
am wrong but if you are losing you
are wrong, We are missing some-
thing. I could not allow you to speak
for the second time. Whatever was
there 1 gave a rullng on that If you
think that there 1s something fresh
to tell about his document specifically,
you do s0 You cannot add in bet-
ween anything,

SHRI SHYAMNANDAN MISHRA:
Will the Becretarist kindly give me
my letter? Let me read out my
letter,

PROF. MADHU DANDAVATE:
What you are saying is already there?

MR, SPEAKER: 1 do not accept
that. You go on supplementing the
original motion. I am giving the
ruling over the discussion which was
finistred. It there is anything fresh
you come out with it

SHRI SHYAMNANDAN MISHRA:
“The notice of breach of Privilege
given by Bhri Janeshwar Mishra and
Shrl Madha Limaye againgt the Prims
Minister and the Minister of Finance,
Shri C. Subramaniim 1 receiving

MAY o, 197
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considération at yéur handg sod &t
expected that you may be plessed
give your ruling shortly—possibly
morrow itsef. We would lke
shaye with you our sincerest prslety
that the House canndt, and muat not,
let the matter go without ascertain-
ing the truth in the matter. A member
of the House hasg been clearly and
unambiguously accused of commithng
forgery and the Member concerned
has produced what he claums to be the
original document refuting the charge
of forgery. Further, the claim of the
PM that she had asked for the origi-
nal document and drawn a blank hae
been denied and not proved.

In the circumstances, we cannot
shovel the matter under the rug with-
out getting at the truth and vindicat-
g the honour of one party or the
other.

The process of ascertaining the
truth, you will agree, cannot be left
to the accused, whoever he pr she
may be. For, that would militate
against the principle of natural justice
that the accused canmot be the judge
1n his or her own case.

All in all, in a matter like this, we
would request you to give us full op-
portunity to make our submissions
whet: the occasion comes™

The signatorieg are: 8. N. Mishra,
Jyotirmoy Bosu, Madhu Limaye,
Samar Guha, P. K. Deo, Janeshwar
Mishra, P. G. Mavalankar and Ram
Ratan Sharma.

MR. SPEAKER: You rose on &
point of order about the letter that
you hag addressed to me. ‘The origi-
nal motion that came to me was
based on this thing that the Finance

g¥ew



SHRI SHYAMNANDAN MISHRA:
Rir, how to vindicate the homour of
the Member?

MR, SPEAKER: 1 have given my
ruling on the first notice. If you
have anything more you come out
with that.

12.57 hrs.

PAPERS LAID ON THE TABLE—
contd,

CERTIFIED AccoUNTs OF DELin DEVELOP-
MENT AUTHORITY FOR 1070-T1 WITH
Avunre REPORT

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI DALBIR SINGH): I beg
to lay on the Table a copy of the
Certifled Accounts (Hindi and English
versions) of the Delhi Development
Authority for the year 1870-71
together with the Audit Report
thereon, under sub-section (4) of
section 25 of the Delhi Development
Act, 1957. [Placed in Library. See
No. LT-9688/75].

ANNUAL HEpoRT OF EMPLOYEES' STATE
INsUBANCE CORPORATION FOR 1073-T4
Anp CoaL Mmves (AMeENDT.) REGULA-
TIONS, 1975, AND METALLIFEROUS, MNzs
(AmenpT) REGULATIONS, 1875,

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): I beg to
lay on the Table:—

{1) A copy of the Annusl Report
{Hindi snd English versions)

VAISAKHA 18, 1887 (SAKA)

Messqge fom 250
Rajya Sabha
te Insu-

of the Employess’ Stat
rance Corporation for the year
1973-7¢, under section 38 of the
Employges' State Insurapee
Act, 1948, [Placed in Library.
Ses No. LT-0689/75),

(2) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (7)
r;s;ectioa 50 of the Mines Act,

(i) The Coal Mines (Amend-
ment)  Regulations, 1975,
published in Notification No,
G.5R. 512 in Gazette of India
dated the 18th April, 1975.

(ii) The Metalliferous Mines
(Amendment)  Regulations,
1875, published in Notification
No, G.5R. 513 in Gazette of
India dated the 19th April,
1076, [Placed in Library.
See No, LT-0600/75].

BROCHURE ON SALARIES, ALLOWANCES
AND AMENITIES OF MP3 IN CERTAIN
FOREIGN COUNTRIES

SHRI R. S. PANDEY (Rajnand-
gaon}: I beg to lay on the Table a
copy of the Brochure on BSalaries,
Allowances and AmeniTies enjoyed by
Members of certain Foreign Parlia-
ments. [Placed in Library, See No.
LT-9691/75].

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, T
have to report the following messagea
received from the Secrtary-General
of Bajyn Sabha:—

(1) T am directed to inform the
Lok Sabha that the Rajya Sabha
ot ita gitting held on Friday,
the 2nd May, 1975, adopted
the following msotion in regard
to the Committee on Public
Adgcounts; —

“That this House concurs in the
recommendation of the Lok



